
 

IN    THE    HIGH   COURT    OF   MADHYA   PRADESH
AT JABALPUR

BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,

CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF

ON THE 12th OF JANUARY, 2026

WRIT APPEAL No. 2851 of 2025

ASHISH TIWARI
Versus

THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Shri K.C. Ghildiyal - Senior Counsel with Ms. Warija Ghildiyal - Advocate for

appellant.
Dr. S. S. Chauhan - Government Advocate for respondents No. 1 to 5/State.

ORDER

Per: Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

Appellant impugns order dated 08.03.2022 whereby the writ petition

filed by respondent No.6 was allowed holding that respondent no.6 was

erroneously denying to pay retiral dues on account of the fault of the

Treasury Officer. Appellant was the then Treasury Officer and in pursuant to

the said order, action is proposed to be taken against the appellant.

Learned counsel for the appellant submits that appellant had taken all

steps bonafidely and discharged his official duties and as such cannot be

made personally liable for any delay in payment of the retiral dues.  She,

however, prays leave to withdraw the appeal reserving the rights of the

appellant to raise all permissible defenses as also to contest the direction that
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(SANJEEV SACHDEVA)
CHIEF JUSTICE

(VINAY SARAF)
JUDGE

Treasury Officer is liable to pay/deposit entire retiral dues.

However, the direction in order dated 08.03.2022 that respondents

No.2 and 3 shall pay the entire retiral dues will not come in the way of the

defense to be raised by the appellant in those proceedings.

In view of above, the appeal is dismissed as withdrawn.

All rights and contentions of the parties are reserved.
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